AB. No. 20 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

01.12.2014

Heard Mr. N.D. Chullai, learned Sr. GA assisted by Mr. K.P.
Bhattacharjee, learned GA appearing for and on behalf of the State.

Also heard Mr. G.S. Massar, learned Sr. counsel and Mr. B.B.
Narzary, learned Sr. counsel assisted by Mr. L.S. Darnei, learned counsel
and Ms. P.S. Nongbri, learned counsel appearing for and on behalf of the
KHADC as well as Mr. S. Dey, learned counsel appearing for the GHADC
and Mr. N. Mozika, learned counsel appearing for the JHADC.

Mr. P.K. Borah, learned counsel appearing for the petitioner is
also present.

Judgment and order reserved.

JUDGE

D. Nary



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 43 of 2014

01.12.2014

Heard Mr. SP Mahanta, learned senior counsel for
the petitioner.

Bail application will be considered after perusal of
CD.

Call for CD.

Issue notice to the respondents.

Since Mr. ND Chullai, learned senior counsel is
present and accepted notice, hence, no formal notice is called
for.

IO concerned is also directed to be present on the
next date fixed.

List this case after 1(one) week for CD, personal

appearance of 10, hearing and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 44 of 2014

01.12.2014

Heard Mr. SP Mahanta, learned senior counsel for
the petitioner.

Bail application will be considered after perusal of
CD.

Call for CD.

Issue notice to the respondents.

Since Mr. ND Chullai, learned senior counsel is
present and accepted notice, hence, no formal notice is called
for.

IO concerned is also directed to be present on the
next date fixed.

List this case after 1(one) week for CD, personal

appearance of 10, hearing and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
FA No. 2 of 2014

01.12.2014

Heard Ms G Purkayastha, learned counsel for the
petitioner.

Seen the service report dated 3.11.2014 issued by
GPO, Shillong wherein it appears that, article has been
delivered by Rehabari Post Office, however, none is present.

As per the letter dated 25.11.2014 it appears that,
article has been misplaced/lost during transmission.

Petitioner’s counsel is directed to take necessary
steps to issue fresh notice.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
MC(WPC) No. 311 of 2014 in
WP(C) No. 114 of 2008

01.12.2014

Heard Mr SC Shyam, learned senior counsel for
the applicant/respondent who submits that, as per the order of
this Court dated 01.09.2014, Union of India is ready to make
payment but due to unavoidable circumstances, the payment
could not be made in time and prayed for another 10(ten)
weeks’ time.

Heard also Mr. PK Borah, learned counsel for the
respondent/petitioner who strongly raised objection.

After hearing the rival submissions advanced by
the learned counsel for the parties, I am of the view that since
the amount is huge, 10(ten) weeks’ time should at least be
granted. Accordingly, I do and this Misc. application stands
disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 148 of 2014

01.12.2014

Heard Mr R Debnath, learned counsel appearing
for respondents No. 1,2 & 3 who submits that, initially he had
no intention to file affidavits-in-opposition but after going
through the file, he decided to file affidavits-in-opposition and
prayed for 2(two) weeks’ time.

Mr. KP Bhattacharjee, learned counsel appearing
for respondents No. 4, 5 & 6 declined to file affidavits-in-
opposition, hence, affidavits-in-opposition on behalf of
respondents No. 4,5 & 6 is closed.

Mr. A Goyal, learned counsel for respondent is
present.

List this matter after 2(two) weeks for affidavits-in-

opposition on behalf of respondents No. 1, 2 & 3.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 187 of 2014

01.12.2014

Heard Mr. BK Deb Roy, learned counsel for the
petitioner who submits that, due to some unavoidable
circumstances he could not file rejoinder affidavit and prayed
for further 2(two) weeks’ time.

Prayer is allowed.

Mr. S Sen Gupta, learned State counsel is present.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 192 of 2014

01.12.2014

Heard Ms R Dhar, learned counsel for the
petitioner as well as Mr. KP Bhattacharjee, learned State
counsel who submits that, he has already filed affidavit-in-
opposition.

Respondents No. 2 & 3 did not filed affidavits-in-
opposition in spite of granting 6(six) weeks’ time as a last
chance vide order dated 15.10.2014.

Ms. K Lytep, learned counsel is appearing for on
behalf of respondents No. 2 & 3 and prayed that she may be
granted 2(two) weeks’ time to file affidavits-in-opposition.

Since last chance has already been given to the
learned counsel for respondents No. 2 & 3 for filing affidavits-
in-opposition, however, for ends of justice she is allowed to file
affidavits-in-opposition within 2(two) weeks subject to payment
of Rs. 2,000/- as cost and to deposit the same with Registry.

Registry is further directed to deposit the said
amount to the fund of the Director of Social Welfare,
Government of Meghalaya for the upliftment and development
of Juvenile Home.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 236 of 2014

01.12.2014

Heard Mrs S Bhattacharjee, learned counsel for
the petitioner who submits that, the petitioner could not come
and sign the rejoinder affidavit as he is busy with the school
examination duty.

Prayer is allowed.

Further 2(two) weeks’ time is granted for filing
rejoinder affidavit.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 240 of 2014

01.12.2014

Heard Mr H Kharmih, learned counsel for the
petitioner as well as Mr S Sen Gupta, learned State counsel
who submits that, affidavits-in-opposition for on behalf of
respondents No. 1, 2 & 3 has already been filed.

Mr. P Nongbri, learned counsel appearing for on
behalf of respondents No. 5, 6 & 7 submits that, he has already
withdrawn from this instant case. If it is so, issue notice to the
learned counsel through Registry pertaining to withdrawal.

Since none appears for on behalf of respondent No.
4, petitioner’s counsel is directed to take necessary steps to
inquire from GPO Shillong, as to whether notice has been
served upon the respondent No. 4 or not and to file the service
report by way of affidavit.

In the meantime, interim order, if any shall
continue till the next date.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 265 of 2013

01.12.2014

Heard Mr P Nongbri, learned counsel for the
petitioner as well as Ms SG Momin, learned counsel for
respondents.

Both learned counsel submit that, the counsel
holding the brief is from Guwahati and could not come today
due to some personal difficulties, so the matter may be
adjourned. Accordingly, the matter is adjourned.

List this matter after winter vacation as suggested

by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 287 of 2014

01.12.2014

Heard Mr N Mozika, learned counsel for the
petitioner.

None appears for on behalf of respondents No. 1,3
& 4.

Respondent No. 2 is present through Ms. L
Syiemiong, learned counsel.

Since pleadings is complete as informed by the
learned counsel for the parties, post this matter for hearing.

The learned counsel for the petitioner further
submits that, WP(C) No. 5 of 2013 may be tagged together with
this instant case.

Prayer is allowed.

Registry is directed to do the needful.

List this matter after winter vacation as suggested

by the learned counsel.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 318 of 2013

01.12.2014

Heard Mr R Kar, learned counsel for the petitioner.
Learned State counsel is not present.
List this matter after winter vacation as suggested

by the learned counsel for the petitioner.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 320 of 2014

01.12.2014

Heard Ms. Tanzen Yangi, learned counsel for the
petitioner.

Mr H Kharmih, learned counsel for the
respondents submits that, affidavit-in-opposition has already
been filed.

Since pleading is complete, post this matter for
hearing after winter vacation as suggested by the learned

counsel.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 321 of 2014

01.12.2014

Heard Mr H Kharmih, learned counsel for the
petitioner as well as Mr. SC Shyam, learned senior counsel for
the respondents who submits that, 2(two) weeks’ time may be
granted for filing affidavit-in-opposition.

Similar submission is also advanced by the learned
counsel appearing for respondent No. 5.

Prayer is allowed.

List this case after 2(two) weeks for affidavit-in-

opposition.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 348 of 2014

01.12.2014

Heard Ms Tanzen Yangi, learned counsel for the
petitioner as well as Ms. P Roy, learned counsel for
respondents who sought 2(two) weeks’ time for filing counter
affidavit.

Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 361 of 2013

01.12.2014

Heard Mrs S Bhattacharjee, learned counsel for
the petitioner.

Also heard Mr R Pradhan, learned counsel for
respondent No. 7 as well as Mr. S Sen Gupta, learned counsel
appearing for respondents No. 1 to 6 who prayed that, the
matter may be passed over for the day on the ground that he is
not fully prepared with the case today.

Prayer is allowed.

List this matter on 02.12.2014.

JUDGE

V Lyndem



